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Central /^iministrative Tribunal

iRrincipal Bench

•0.,v No. 1345/1991

New Delhi, the 26th day of May, 1995.

Hon'ble 3iri J.P« SHAHJlAj M0ABEH
Hon'ble Shri B.K. SIi^H, (A)

Satya i^al Singh s/o Shri R.H, Sharma
Resident of li-39 , Gali Nd. 3,
3hanker Nagar Ext. ,
Qelhi - 51.

(By Shri. A*S.3rewal,Advocate)

, , Applicant

Ver sus

Conm iss ioner of Police Delhi,
Delhi K>lice Headguarters, MSG, Building ,
I.P. Estate, New'Delhi.

2. Deputy Commissioner of Iblice,
Headguart er s-I, Delhi, M. S. G. Building,
I.P.Estate, New Delhi. Respondents

(By Shri Rajindra Pandita,-^vocate)

Judgemen t( Oral)

Hon'ble Shri J»P. Sharma, Member (Judicial).

The applicant has filed this application in

Jcuae, 1991 assailir}^ the order of the respond ents in

not including th^ name of the applicant in promotion

list ' A'(Executive) and the order dated 12.2.1991 whereby

the applicant was informed that he has not Qualified th«
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promoticn list 'V Test held in 1989.

Ch notice the respondents contest^ this

application and opposed the grant of the reliefs

prayed for by the applicant that he ^ould be:

be deemed to have been included in the promotion

list 'A* fron the date his junior has been included,

and the order dated 12.2.1991 be also quashed.

Shri A.d.drewal appears for the applicant

and gives a statement at the Bar that the applicant

does not want to press the O.A. It is not opposed

by the respondents* counsel Shri Rajinder I'apdita.

In view of the above facts, the application

is dismissed as withdrawan leaving the Parties to

bear their own
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